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O R D E R  (O R A L) 

 
Justice M. S. Sullar, Member (J) 

  
At the very outset, learned counsel has placed on record the 

memorandum dated 08.03.2016 by virtue of which the respondents have 

complied with the directions contained in the order dated 02.03.2015 in  
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O.A No.734/2015 of this Tribunal.  Learned counsel for the applicant has 

acknowledged the compliance of the order.   In this view of the matter, nothing 

remains to be adjudicated upon in this Contempt Petition (C.P.).  Therefore, the 

C.P. is hereby disposed of accordingly and the rule of contempt is discharged.   

 
 

(Shekhar Agarwal)                      (Justice M. S. Sullar) 
    Member (A)                            Member (J) 
 
 
 
/Maya/ 
 

 

 

 


